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'THE HARYANA CATTLE FAIRS ACT, 1970 

[Received the assertt offhe President of lndia on rke 
- 18rh Novemtber, 1970, and wusfirsl publislzed in the 

Hurynna Governnt enr Gazer I e ( Exrraordi~tary), 
of the 24111 November, 19701 

to provide for the holding, control, nmnagement and regulation ofcatrle 
!airs in the Slaa ofHaryana andfur matters connected tl~erewitlt and 

Incidenial fherero. 

1 

Year 

1970 

Be it enacted by rhe Legislature of the State of Havana in the 
Twenty-first Year of the Republic , , of India as fo1Iows:- ,. 

1. ( 1 )  This Act may be called the Haryana Cattle Fairs Act, 1970. Short tide, 
extent and 

(2) It extends to rhe whole of the State of,Haryana. commence- 

(3) It shall come into forcc at once. melit. 

2 

No. 

30 , 

2. In this Act, unIess the conlcxt otherwise requires,- Definitions. 

(a) "broker" means a person who strikes a bargain betwcen 
n seller and a purchaser of cattle i n  any cattle fair on 
payarnent of commission ; 

3 - 

Short t i k  

The H q o n a  
Cattle Fairs 
ACI, 1970: 

1. For Sratcmenr of Objecls and Reasons, see Haryana Government Gazerte 
(Ex~raordinary), 1969. page 45. 

- 
4 

Whelher repcaled or otherwise 
. . affected by Legislation 

Amcndcd by Haryana XCI 36 of 197 1: 
Amended by Haryana Act 41 d 1976' 
Amcnded by Havana Ac[ 5 of 200 1 ' 

1. For Statement of Objccts and Reasons, see Haryana Government Gazelle 
(Extmnrdinary), 1971. pagc 1040. " -  

. - 
3. For Statemeni of Objects and Reasons, see Haryana Governmenr Gazetre 

(Extraurdinary), dated 5th November, 1?76, page 1194. 
' 

4. For Statemen! of Ohjecls and Rcascrns. T P P  Haryana Gnrternrnent Gazertc 
(Extraordinary). dated 27th February. 200 1 ,  page 306. 
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Bar of ' 

holding, etc., 
of cattle fairs 
excepl by or 
under autho- 
rity of Slate 
Government. 

Fair officers 
and their 
duties. elc. 

(b)  "cattle" includes a buffalo. camel, cow, donkey, elcphant, 
horsz, mule, m d  their young-ones and such utllcr animals 
as the State ~ovemment may by notification specify ; 

(c) "cattle fair" means a gathering of more than twenty persons 
for the purpose of sale or purchase or exhibition for sale 
or purchase of cattle I(and includes carrle market] ; 

'[(a) "cattle market" means a place where the business of kale 
- or purchase'of , , cattle is rkgularly conducted]; 

(d) 'Deputy Comssioner'I includes an additional Deputy 
Commissioner and such other officer as the State 
Government may by notification appoint for the purpose 
of exercising the powers and perfcjrming the functions of a 
Deputy Commissioner under this Act; 

(e) "fair area" means such area within a &strict as may be 
, specified by a fair officer for the purpose of holding a cattle 

, fair therein; 
, , 

tfl "fdir officer''. i n  relaljon to the fair area means an officer 
. -appointed under scction 4 for such area; 

I , .  , - -  

(8) "presc6bed" means prescribed by rules made under this 
Act. - . .  

3. (1) The right to hold a cattle fair at any place in the State of 
Haryana and to control, manage and regulate such fair shall vest exclusively 
in the Stacc Government and shall be exercisable by i 1, in accordance with 
rhe provisions of this act and Lhe rules made' thereunder through such 
persons or aurhorirjes as i t  may deem f i t .  

(2) ~ o t w i  thstanding. aiything contained in any other law for [he 
time beingin-force and save as provided by,sub~s.ection ( I ) ,  i t  shall be 
unlawful for any person, society or local authority to hold, control, 
manage or regulate a cattle fair at any place in the State of Haryana. 

- ,  

4. ( 1 )  There shall bc appointed by the Stare Govcrnrnenl one or 
i, 

more fair officers for the purpose of holding, controlling, managing and . , 
regulating cattle fairs in a district : 

1. Inscrrcd by Haryena Acl 36 of 197 1 .  
, , 

, . ' .  2 .  C:lause ICC I ;ilidecl by i l d :  
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Provided that a fair officer may be appointed for more Lhan one 
disuicr. - 

(2) Subjcct to the direction and 'control  of the Deputy 
C~mmissioner cwccrn;d the fair officer shall be responsible for making 
arrangements in respect of all matters connected with the holding of a 
cattlc fair and its proper control, management and regulation and shall 
have the following powers, n&ly :- 

( i i )  reservation of; sites or places for latrines, urinals, baths, 
shops, exhibitions, shows, demonsuations, foot-baths for 
animals, water-supply lor drinkings purposes, shelters, 
green and dry fodder, entertainments and similar other 
purposes necessary in connection with the cattle fair ; 

(iii) alIotment of sit'es temporarily for commercial or other 
purposes io connection with the cattle fair, authorisation of 
raising of structures thercon and fixation of rcnts for such . 

. sites in the prescribed manner ;- 

(ir)) r~.n.srr?~ct i@r? of lemp@-rap clfficers fcr !he pTcse nf 
collecting taxes and fees imposed and levied in connection 
with the cattle fair ;,and . , 

! ' 
(v) arrangements for watch and ward, lighting, medical First- 

aid, veterinary aid, sanitation, tcntage and such other 
matters as may be necessary in connection with the cattle 
fair. 

5. For the purpose of advising ifair officerin respect of all matters 
pertaining to the management and control of a cattle,fajr, the State 
Govcmment shall, in the prescribed manner, constitute for each cattle fair 
a Committee, consisting of not more than eleven persons, including 
the Chairman, frbm amongst the members of Par1 iament, State legislature 
and Iocal authorities. including Panchayats, in the district in which ~ h c  
cattle fair is held. 

6. The State Government may, in such manner and at such rates as 
I ,  may be prescribed, impose in a Pair area during the continuance of a cattle 

Pai r- 

u lolls on vehicles entering such area for business purposes ; 

Power nf 
Stale 
Governmcn~ 
!o irnposc' 
l ax rs  in fair 



Exclusion of 
jurisdiction of 
local autho- 
rities to im- 
pose taxes, 
etc.. 

Duty of 
local 
authorities 
to assist fair 
officers. 

Levy of fees. 

Licensing 6f 
brokers. 

( b )  oclroi duty on goods brought for sale within such area : 

Provided that no such duty shall be imposed on the goods whjch 
have already been subjected to the levy of such duty at the 
time of the entry into h e  limits of the local authority in which 
the fair area is situated. 

7. Notwithscandmg anything contained in any other law for the 
time being in force, no local authority shall be competent tb impose any 
tax or fee in any fair &a in connection with a cattle fair .during the 
continuance of the fair. 

8. Every local authority, within whose jiiiisdictional limi~s a fair 
area or a part thereof is situated, shall iender to the fair officer, for the 
purposes of holding, controllihg, managing or regulating a cattle fair in 
such area, such assistance as may be required of it by the fair officer in 
connection with the cattle fair. 

'9. [ ( I )  Every person selling cattle at a cattle fair shall obtain in 
respect of such cattle a registration certificate in such manner, on payment 
of such fee and from such authority, as may be prescribed.] 

(2) Every person purchasing cattle at a Cattle Fair shall obtain 
in respect of such cartle a sale certificate in such manner, on payment of 
such fee q d  from such authority, as may be prescribed. 

10. (1) Noperson shall actas abrokerin any fair areaunless heis 
granted in respect bf such area a licence oi such terms and conditions as 
may be specified therein. 

, i 
(2) A licenck refeked to 'in' sub-section ( I )  shall be in such 

form, and shall be issued i n  such manner, on payment of such fee and 
by such authority as may be prescribed. 

(31 No broker shall be entitled to claim from the seller o r ,  
the purchaser or both a commission in respect of the sale or purchase 
of cattle at a rate exceeding in the aggregate one per centurn of the 
price of the cattle sold. 

(4 )  If the fair officer is salisficd that the holder of a broker's , 
licence has violated any of the terms and conditions of the licence or has 
contravened any of the provisions of this Act or the rules, made thereunder, 

1. Sub-section ( 1  1 of section 9 is insei~ed by Haryana Act 41 of 1976 and 
section 9 shall be renumbered as sub-seclion (2) of [bat seclion. ' 



he may. after g i v i n g  to the broker a reasonable opportunity of being 
heard, suspend or cancel his licence. 

( 5 )  An.order suspending or cancelling a broker's licence shall 
be revisable by the Deputy commissioner concerned in such manner as 
may be prescribed. 

11. ( 1 )  NopersonshaIl- 
(d) bring within a fair area any cattle suffering from any 

contagious or infectious disease ; or 
( b )  obsbct  the saleorpurchaseofcat~eorunduly interfere 

thefgwirh or misguide brokers, selkn or purchasers 
within the fair area or cause loss to the income of the 
canle fair by unfair means. 

( 2 )  The fairofficer shall havepower- 
(0) to prohibit the entry in the fair area of any cattle referred 

to in clause (a) of sub-section (1 )  or to cause to be driven 
out of such h a  such cartle ; 

(h) to get the cattle in the fair area immunized if  
: ,necessary ; 

(dl to arrange for the disposal of deadcattle in rhe fair area 
; and 

(e) in addi lion to any othcr penalty to which such person 
may be liablc under thislAct to expel from the fair area 
any person contravening the provisions of clause (b)  of 
sub-seckion (1) .  

(3) For the purpose of complying with the provisions of sub- 
section (2) the fair officer may use such force as may be necessary. 

12. In rhe evcnt of an outbreak of firc, the fair officer may order the 
demoIition of any structure if in his opinion its demolition is necess-ary or 
expedient for preventing the fire from spreading and no suit or other 
proceeding shall lie for an act donc or purporting to be done in good faith 
under this scction. ' 

: . .  - '  

13. The F i r  ofhc&'may, in a fair area, rcmave any unauthorised 
conslructi on and -the cos~ of such removal may be recovered from 
the person making the construclion as arrears of land revenue if such 
person fails LO make payment of such cost on written demand by the fair 
officer. 

Power to 
prohibit entry 
of cenain 
persons and 
caulz in fair 
weas. 

Outbreak of 
fire. 

Power 10 

remove 
unaulhorised 
construction. 



54 CATLC FAIRS [I970 : H a ~ y a n a  Act 30. 

Ejectment of 
allartees. 

Summary 
proceedings 
against 
persons. 

Reslric tion 
on sale and 
purchase of 
catde beyond 
fair area. 

Cattle fair 
fund. 

14. ( 1 )  The fair officer, may order the ejectment of any person 
from the si tc allo~~ed in him in the fair area i f  such person cnn travenes any , 

of the povi sions oft his Act or the rules made I hereunder. - 
I .  . .  

(21 If any  person fails without reasonable cause to -comply 
with an order made undcr sub-secrion ( I ) ,  the fair officer may take 
possession of the site and may for that purpose us,e such iorce as may be 
necessary. 

15. ( 1 )  If the fair officer has at any time reason t'o believe that any 
person from whom any sum recoverable under the provisions of this Act 
or the rulcs made thereunder is due, or i s  about to become due, is aboul to 
remove hirnsclf from the fair area, the fair officer may cause a bjH for the 
sum due or about to become due to be prescntcd to such person and demand 
immediate payment thereof. 

(2) If, on presentation of such bill, Ihe said person does 
not forthwith pay the sum due or about to become due, the amount shall 
be recovered by distress and sale in the pi-escribed manner of caltle or 
other movable property in the possession of suc'h person., 

(3) Where any sum cannot be recovered under sub-sc,ciion 
(2) or has been rcco;.ered only panidly, sitzh suni or thz balmcc ih~rzof, 
as the case may be, may be recovered as arrears of land revenue if such 

fails to make payment thereof on a written . ,. ,demand by the fiir 
oficer. 

' 8 . :  , 

.. '[15-A. No person shall sell or purchase cattle in the area adjacent 
to, and within a distance of one kilometre on id1 sides from the fair 
m a . ]  

16. (1)  Thcrc shall be consri tuted in each district a ~ u n d  to be 
called "The Cattle Fair Fund",to which shall be credited the' foHowjng. 
namely:- 

(a] all Pees, rcnts or other sums of money'(not being tolls 
and taxes) reccivcd or realiscd under the provisions of 
[his Acl or [he rules made thcrcunder ; and 

(h)  all donatibns or granLs made to thc Fund by the 
, 

Govcmmcnt, - a  'local autho~i ty or any other persoti or 
. , 

socicty. 
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' (2)  All  moneys' referredito in  sub-section ( 1 )  shall bc 
deposited under- thc head "Cattle Fair Fund" which shall be kcpt in 
such, ~overnment treasury .or sub-treasury in the district as may be 
specified by the Deputy Commissioner. 

(3) The Cattle Fair Fund shall be operated by the beputy 
Commissioner in the prescribed marine;, and shall be applicable for 
the of payment, in whole or in part, of a1 l charges and expenses 
incidental to the matters specified in this Act and the rules made 
[hereunder, including the following purposes, namely :- 

,(a) all expenses nece-ssary, for the  holding, controlling, 
managing or regulatio,n~of cattle fairs and for marters 

., , 

. . I . ,  ' _ I  . connected ihcrewith or-jycidental. thereto ; 
, .. (b) payment of salaries and allowances of persons 

cmployed in  connection with the cattle fair ; 

, ,  , (c)  payment of fees for the auditing of accounts of the 
Fund :by such auditors and at such rate as the State 
Government may determine ; 

. , Id).reirnbursemenl tn,any local authority of any  
expendture incurred ul- of ailva~.~czs made by ii f i l l -  

the purpose of holding a carile fair. 

: :, . ,  - (4 )  After payment of the charges and expenses referred to in 
sub-section {3),  the balance of the Cattle Fair Fund shall be allocated 
as folIows :- 
.. ' ' .I . . , . 1 -  ' , 

, , '[(a). twenty, per centurn shall be .  aIIocated i n ,  equal 
. , proportion to all the Zila Parishads in the State of 

, ,Haryana for the ,development of cattle or animal 
husbandry ; and] 

(bJ eighty per centurn shall be allocated i n  equal 
proportion to all [he Panchayat Samitis in  thc district, 
'and :to those municipal committees 'and notified area 
cqmrni tlees thereii'which used 10 organise cattle fairs 
bkfbri: (he cornrncncement of t h i s  Act, for the 
dkkf opfnent 'bf battle or dnirnal husbandry and such 

. ! _  other purposes relating to the dcvdopmenr of cattle 
, .  I or animal husbandry in rhe d is t r ic~ as the St ate 

... . Government may-specify. 
:. Shuk.:iii;i:L! k> T~A~;;:,s:, ,kii -5 ?CGi. 
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Pznnirirk 17. i 1) Any person who contravenes  he provisions of sub-seclion 
(2 )  of section 3 shall- 

(a)  for [he firsr offence, be punishable with imprisonment 
which may extend to six months or with fine which 
may extend to two thousand rupecs or with both ; and 

(b)  for' a second- or subsequent offcnce, be' punishable 
with imprisonment which may extend to one ye&, or 
with fine which may extend to Five thousand rupees 

, , .or with both : 

Provided that in the case of second or subsequent offence, 
i n  the abseicc of special and adequate reasons to be 
recorded in writing, such imprisonment shall not be less 
than six months and such fine shall not be less tl-lan two 
thousand rupees. . . 

. ,  , 

(2) Any person who conuavenes'the provisions of secrion 9 or 
sub-section ( I ) ,  or sub-section (3) of [section '10 or section 15A] or of 
the rules made under this Act shall be punishable withimprisonment whch 
may extend to one mon~h,  or with Fine which may extend to five hundred 
rqces or ;vih both. . . , , , 

Cognizance , 18. ( 1 )  Notwithstanding anything contained i n  the Code of 
~forfences. Criminal Procedure, 1898, an offcnce punishable under sub-section ( 1 )  

of section 17 shall be cognizable, 

(2) No coun shall take cognizance of an off~nce'~bnishab1e 
under sub-scction,(2) of section 17 except on a complaint made in writing 
by the fair officer or by any orher officer not below the rank of a Gazetted 
Officer authorised by the Deputy Commissioner in this behalf. 

(3)  An - offence punishable' under sub'lsection (2) 'of section 
17 may be tried in a summary manner. 

. , 
Power of 19. ( 1 )  A officcr arresting any for an offence 
SCiZWe punishable under sub-secrion (1 )  df scction 17 shall seize all movable 
forfcirure of 
property. 

property used by such person in the commission of the offence and all 
moneys collected by him in pursuance of such offence. . !.:- ( 

(2) Whenever, any offence punishable under sub-section ( I )  
of section 17 has been cornmjlied, the coun shall drect that all movable 

1. Substiluted by Haryana Act 41 uf 1976. , . 
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p&pcrty and,aIl ,moneys seized unde: sob:secdcn (?) sh3!1 be iofiite:! 
to the State Government. - 

, . 

20. The fair officer may accepr from any person charged wirh an Composition. 
offence punishable under sub-section (2) of section 17 by way of 
composition of the offence a sum of money not exceeding five hundred 

.< , 
rupees and on such payment such person, if in custody, shall be set at 
liberly and the compositiohjh&i he'dcemed lo amounr to an acquittal and 

-. in no case shall anyfurther pioceedings be taken against such person in 
- ,  

respect of the sanie'offeAce. ' , , 
, m 

' 

21. The fiiibfficer may, . ,  , ,  subject ,, to the rules made under this Act Powcr lo 

I f -  ..-.. andwjththea~~~~dofthe~cate~o~mmen~makeregulationsroprovide make ' 

generally a&st the outbreak or spread of fire and particular1 y for ihe re~ulatiOnk 

following purposes, namely :- 

(i) safetyof buildings and structures put up in the fair 
, - , . ., . : :  'area ; 

(ii) laying down conditions on which huts and other 
'Sh-uctures may be constructed, including limits to the 

i .  - heights of such huts or structures and the areas on which 
they are to be b ~ i !  t 2nd distances betwccn t h c n ~  : 

(iii) providing for rhe supply of water -; and, 
. , . , (iv) 'reshic~ing the use of fire for cooking or for any other 

purpose and takng precautions against sproad of fire. 
22. (1)  The State Government may by notification make rules for POW,, LO 

, , 

carrying our the purposes of this Act. ' make I - ~ 1 ~ s .  
.:> 

(2) In , parficular, , and.withou~ prejudice to the generality of the 
fo~cgoing power, such rules may provide for all or  any of the following 
matters, namely :- 

(a) Le manner in which and &e extent to which [he fair 
officer or.other persons ,or authorities under this Act shall 
exercise. authority, to hold, control, manage and 
regulate a ,cattle fair ; 

(b )  the manner in which the Cornmiltees referred to i n  
1 

.. . .. section 5 shall be constituted and matters connected 
therewith-; 

' I :  (c). the manner in which sites shall be allotted temporarily 
for commercial or other purposes in  connection with 
the cattle fair and the rents thereof ; 
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( d )  thc manner in which and the rate at which' tolls and 
taxes shall be imposed, assessed and collected ; 

( e )  the manner in which, the fee on payment of which and 
the authority by which sale cekficates shall be issued 
under sectiori 9 ; I 

- ,  , 

(I) the form anh manner in which, the payment of fee on 
which a id  the authority by which licences refeked to 
in sub-section (2 )  of section 10 shall be issued ; 

(g) the manner in which and the-fee on payment of which 
the Deputy Commissioner shall revise an order of 
suspension or c icc l la t i&~ .of a broker's licence under , I : ,  , 

sub-section (5)  of section 10 ; 
. , . ,  , - . . 

( i t ]  the manner in which distress and sale of animals for 
. movable property shall . , be made under sub-section (2) 

of section 15 ; , 

(i) the manner in which the .Cattle Fair Fund shall be 
consli tuted and operated in each district and matters 
connected with thc proper administration of such 
Fund ; . , , . ,  

- -  . m , .  , 

0) sanitation and conrroI of diseases i n  fair area ; and 

(k) any other purpdse . for . which rules are required to be or 
may bc made. 

, . I , .  , . , 

(3) Every rule made under this section s h d  be laid as soon as 
may be after i t  is made before the House of the State Lepslature while it 
i s  in session for a total period of tendays which may be comprised in one 
session or in two successive sessions ; and if before tke expiry of the 
session in which j t is laid or rhe session immediately following, the House 
agrees in making any modification in the iule or the House agrees that 
the rule should not be madc, 'the rule shall thereafter have effect only 
in such modified form, or bc of.no effect, as the case may be; so 
however, that any such modification or annulment shall be wilhout 
prejudice to the validity of anything previously done under that rule. , 

ACL to 23. The provisions of this Act shall have efCect notwithstanding 
overridr anything inconsistent therewirh contained in any other law for the lime 
o~her ta\vs 

being in force ./ I 
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169 

gfj;k.kk ljdkj 

fof/k rFkk fo/kk;h foHkkx 

vf/klwpuk 

fnukad 5 twu] 2017 

la[;k ySt- 9@2017-& fn gfj;k.kk dSVy Qs;jt ¼vWesUMesUV½ ,sDV] 2017] dk fuEufyf[kr 

fgUnh vuqokn gfj;k.kk ds jkT;iky dh fnukad 18 ebZ] 2017 dh Loh—fr ds v/khu ,rn~}kjk çdkf’kr 

fd;k tkrk gS vkSj ;g gfj;k.kk jktHkk"kk vf/kfu;e] 1969 ¼1969 dk 17½] dh /kkjk 4&d ds [k.M ¼d½ 

ds v/khu mDr vf/kfu;e dk fgUnh Hkk"kk esa çkekf.kd ikB le>k tk,xk %& 

2017 dk gfj;k.kk vf/kfu;e la[;k 9 

gfj;k.kk i'kq esyk ¼la’kks/ku½ vf/kfu;e] 2017 

gfj;k.kk Ik’kq esyk vf/kfu;e] 1970 

dks vkxs la’kksf/kr 

djus ds fy, 

vf/kfu;e 

Hkkjr x.kjkT; ds vM+lBosa o"kZ esa gfj;k.kk jkT; fo/kkue.My }kjk fuEufyf[kr :i esa ;g 

vf/kfu;fer gks %& 

1- ;g vf/kfu;e gfj;k.kk Ik’kq esyk ¼la’kks/ku½ vf/kfu;e] 2017] dgk tk ldrk gSA laf{kIr ukeA 

2- gfj;k.kk Ik’kq esyk vf/kfu;e] 1970 ¼ftls] blesa] blds ckn ewy vf/kfu;e dgk x;k gS½] dh 

/kkjk 4 ds ckn] fuEufyf[kr /kkjk j[kh tk,xh] vFkkZr~ %& 

  **4d-  i'kq esys ds fy, Ldhe-& jkT; ljdkj ,sls fucU/ku vkSj 'krksZa] tks fofgr dh 

tk,a ij fdlh ,tSalh ds ek/;e ls i'kq esys vk;ksftr djus vkSj lapkfyr djus ds fy, 

Ldhe cuk ldrh gSA Ldhe esa Qhl ds laxzg.k ds fy, izfØ;k vkSj jhfr fofufnZ"V gksxh 

ftlesa olwys x, /ku i'kq esys fuf/k esa tek djok, tk,axsA**A 

1970 ds gfj;k.kk 

vf/kfu;e 30 esa  

/kkjk 4d dk  

j[kk tkukA 

3- ewy vf/kfu;e dh /kkjk 16 esa]& 

(i) mi&/kkjk ¼3½ esa] **mik;qDr }kjk** 'kCnksa dk yksi dj fn;k tk,xk( 

(ii) mi&/kkjk ¼4½ ds LFkku ij] fuEufyf[kr mi&/kkjk izfrLFkkfir dh tk,xh] vFkkZr~ %& 

**¼4½  mi&/kkjk ¼3½ esa fufnZ"V izHkkjksa vkSj O;;ksa ds lank; ds ckn] i'kq esyk 

fuf/k dk vfr'ks"k] i'kq ;k i'kqikyu ds fodkl vkSj muds vkuq"kafxd iz;kstuksa ds fy, 

,sls izkf/kdkjh }kjk] ,slh jhfr esa] tks fofgr dh tk,] mi;ksx esa yk;k tk,xkA**A  

1970 ds gfj;k.kk 

vf/kfu;e 30 dh  

/kkjk 16 dk  

la'kks/kuA 

 

dqynhi tSu] 

lfpo] gfj;k.kk ljdkj] 

fof/k rFkk fo/kk;h foHkkxA 
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